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/ Publication of Civil Lists T
3209. SHRI CHATURANAN MISH-

RA: Will the PRIME MINISTER be
pleased to state:

(a) the approximaie dates of  publica~
tion of the latest Civil Lists of various
All India Services and Central Govern-

ment Services like T1AS. CAS, IPS, 1FS.
CCS. ubt\?;

(b) which are priced publication for
public sale; and

(c) whether some of them are for De-
partmental only; if so, the reasons for
which they are not made available to
public in these days of opsn  Govern-
ment, fair play, transpaiency, etc.?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND  PEN-
SIONS (SMT. MARGARET ALVA): (a)
and (b) This Department publishes Civil
Lists annuaily during Feb/Mar. in respect
of the Indian Administrative Service Offi-
cers which are priced publications  for
public sale.

(c) Poes not arise.
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Caseg decided by CAT against Geven-
ment

3211. PROF, VIJAY KUMAR MAL-
HOTRA: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact tha; more then
fifty per cent of the cases adjudicated by
the Central Administrative Tribunal were:
decided against Government as per thet
sample analysis carried out by the Depart-
ment of Personnel & Training;
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(b) whether large scale litigation arose

due to not following the laid down rules
and regulations. procedures, etc. properly:
and

(c) if s0. the steps taken by Government
to check this state of affairs and to en-
sure that power vested in the authorities
1s not misued to harass the employees?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SMT. MARGARET ALVA): (a)
Na sample studv has been conducted ex-
chisively with a view to know as to how
many cases are being decided against the
Goverpment or vice versa.
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Action against brokers’ in Bofors case

3215 .SHRI SATISH PRADHAN: Will
the PRIME MINISTER be pleased 1o
siate

1) whether 11 18 g fact that Swiss Gov-
ernment will submit all the confidentia!
rapers regarding Bofors guns deals to
Government of Tadia;

(b) whether Governmeng propose to de-
clary the names of the brokers involved
in this case and the total amount of bro-
kerage:

(¢} what action Government propose to
take against the porsonc involved in this
case: and

(I} whether Gorvernment would appoint
Pariiamentary Cormitiees to equire in
the matier or take action as per th: pro-
vision of the law?

THI MINISTER OF STATE [IN
THE MINISTRY OF  PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SMT. MARGARET ALVA): (a) -
to () The decivion of the Fxamining
Magistrate of Geneva on the transmission
of ducuments is still awaited. The nature
of documents. the names of beneficiarie®
ang other relevant details will be known
onlv on receipt of the documeats from
Switzeriand. Necessary  action  against
those found involved will be taken in
accordanc. with the law. One joint Par-
liamentarv Committee had already looked
into the matter and its report was laid on
the Table of Parliament on 26-4-88. At
present. the matter is under consideration
of the Examining Magistrate in  Geneva
and is sub judice.



